
IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.98/2022.

Sri Jayanta Patir
..............Accused.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the Accused: Mr B. Das.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 09/05/2022.
Date of Order: 09/05/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned  counsel  on  behalf  of  the  accused  Sri

Jayanta  Patir  has  filed  the  instant  application

under Section 439 of Cr.P.C., praying for grant of

bail  for  the  accused  person,  who  has  been  in

judicial  custody  since  03/04/2022  in  connection

with Laluk P.S. Case No.64/2022 corresponding to

G.R. Case No.362/2022 under Sections 21(a), 29

of N.D.P.S. Act.

3) The brief facts of the case is that on 02/04/2022,

at  about 1:30 PM,  the informant  along with  the

O.C., Laluk P.S. and staff while on patrolling duty

on  Government  vehicle  driven  by  Naba  Das

returning  from  Dubi  side  on  N.H.-15  medical

chariali gave signal to a white Baleno car to stop.

The said vehicle stopped and suddenly one person



sitting on the back side of  the car  fled awaThe

O.C.,  Laluk P.S.  followed him to catch.  However,

the vehicle managed to flee. The O.C., Laluk P.S.

able  to  apprehend  the  escapee  and  while

interrogating  in  presence  of  the  witnesses,  he

revealed himself to be Jayanta Patir i.e., accused

herein.  On  searching  him  upon  following  the

procedure, cash of Rs.41,200/- (rupees forty one

thousand two hundred) only was found along with

suspected contraband i.e.,  heroin, weighing 1.78

grams. 

4) Learned  counsel  on  behalf  of  the  accused  has

submitted that the contraband is of small quantity

and  accused  is  in  custody  since  03/04/2022.

Accordingly,  the  Investigating  Authority  got

sufficient time to investigate the instant case. 

5) Learned A.P.P.  on  the  other  hand has  submitted

that  the contraband is  found in  possession with

the accused and therefore, to apprehend the other

co-accused in the instant case, his custody is still

required.

6) Today  the  matter  is  fixed  for  case  diary.  Upon

receipt of the case diary, it  is  revealed that the

contraband seized by the authority is only of 1.78

grams  (heroin),  which  is  only  a  small  quantity.

That  apart,  the  accused  is  in  custody  since

03/04/2022. Therefore, considering the matter in

entirety  and  also  the  fact  that  only  a  small

quantity  of  contraband  was  found  in  the

possession  of  the  accused,  this  Court  is  of  the

considered  opinion  that  the  benefit  of  bail  may

granted to the accused person.



7) Accordingly,  the  petition  is  allowed and  the

accused namely, Sri Jayanta Patir is allowed to go

on bail  of  Rs.20,000/-  (rupees  twenty  thousand)

only with two sureties of the like amount  to  the

satisfaction  of  the  concerned Court. However,

the following bail conditions are imposed:

i) the accused will not abscond and will regularly

appear before the trial Court.

ii) the accused will not temper with evidence, will

not intimidate and/or influence witnesses/victim.

iii)  the accused is  to furnish photocopy of  Voter

Card/  Aadhaar  Card  or  any  other  tangible

government document portraying his photograph

and address.

iv)  violation  of  the  bail  condition  will  make bail

liable to be canceled.

8) Disposed of.

9) Case diary/ Status Report/ G.R. Case Record may

be returned back.

Given under my hand and seal  of  this  Court on

this the 9th day of May, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

Certified that the order is typed 
to my dictation and corrected by me
and each page bears my signature.

 
(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.


